CENTRAL ADMINIGTRATIVE TRIBUNAL, PRINGIFAL BENCH
| 0A No.2620/2002
New Deihi, this 23rd day of Qctober, 2002 ()/
Hor’ble Shri Kuldip Singh, Member(J)

Kushal Pal
Mohd. Dipura

Saharanpur (UP) _— Applicant
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i oge%h Sharma, Advocats)
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Union of India, through

1. General Manager
Northarn Railway
Baioda house, Naw Dslhi

2. The Divisional Railway Maﬂager'
Northernlna|1Way
state Entry Road, Naw Dslhi

3. Divisiaonal PerﬁunaW Officer

Northern Raiiway, DRM OfTics ‘
New Delhi .+ Respondents
. ORDER{oral)

Haard the learned counssal for applicant.

2. Applicant has challengasd the orders dated 4.8.2001

and 24.4.2002 by which his request 7or appointment on

2. Applicant claims to be the legally adopted son of
lats Shri Om Frakash who whils working as Safaiwala
Nizamuddin ‘Railway Station died in harness on 4.9,86.

ubmittad the relesvant documants
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ing to him, he has
to the raap5ﬂd6ﬁts for grant of éompags onate appointment
tb him on 15.3.2001 but ths same was rejscted infTorming
him that Lhe adoption deed given by him was found to be
falss and that he has not passed evan &ighth ciass, He
again made a representation in Octobsr, 2001 but that was

also rejsctsd by order dated 24.4.2002 on the same
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grounds snumerated abovs. Aggrisved by this, ha has
filad the prssent CA saseking direction tO the respondents

to grant him compassionats appointment. He has placed

relijance on the judgement of this Tribunal dated
12,2,1996 1in OA 518/85 in support of the relief prayed
Tor.

4, 1t 1is a settled legal position the Tripbunal cannct
give any dirsction for grant of compassionate
appointment, A perusal of impugned orders makes it

abundantly clear that after the snquiry conducted by ths

compatant zuthority of the respondsents it was found that

tha decsasad had no wife or children and +that thsre was
no  1iability whatsocever On the applicant from tha

dacsased and that tha adoption desd submitted by the

found to be fake. IT iz alsoc settled lagal

roving enquiry in such matters. In view of

position, the ra&liance placed by the applicant on the

{kuldip Singh)
Member(J)





